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the State Governments, and the State
Governments will be requested to
undertake that work.

Sart RAGHAVENDRARAOQO: May I
know, Sir, whether the Government
has been able to evolve any standard
terminology for all these legal words?

Surrt C. C. BISWAS: That matter
is under consideration. It is not quite
easy to come to a definite conclusion.
We are preparing for the changeover
that is bound to take place some years
hence. But a lot of preparatory work
has got to be done, and many impor-
tant matters have got to be consi-
dered.

Dr. SHriMATI SEETA PARMA-
NAND: How long will & take the
Government to be able to translate
this important piece of legislation,
which affects sg many people, into
Hindi? Also, Sir, has the Govern-
ment given any instructions to the
State Governments to give priority
to the translation of this particular
Act?

Surr C. C. BISWAS: 1 cannot give
any definite information regarding
the Hindu Marriage Act, but it will
be translated. If this has not been
already undertaken, I shall see to it
that it is taken up at once.

TeEMPORARY CIVILIAN EMPLOYEES IN THE
ARMED FORCES

*202. Sekr1 M. VALIULLA: Will
the Minister for DEFENCE be pleased
{o state:

(a) the number of temporary civi-
lian employees in the Armed Forces;
and

(b) how many of them have been
in service for more than a year?

Tee DEPUTY MINISTER Fror
DEFENCE (Sarpar S. S. MaJjiTHIA):
(a) and (b). The information is not
readily available but is being colect-
ed and will be laid on the Table of
the Sabha.

[30 AUGUST 1955]

to Questions 1242

Suert M. VALIULLA: May I know
the last figures that are available?

Sarpar S. S. MAJITHIA: The last
figures are as follows: On 30th
April 1955, it shows the strength at
2,65,000.

Suri M. VALIULLA: May I know,
Sir, if there is any tendency to take
up ex-servicemen, wherever the
required qualifications are found in
them?

Sarpar S. S. MAJITHIA: Yes, cer-
tainly. Wherever the ex-servicemen
are found to fill the required qualifi-
cations, they definitely are preferred.

Suri B. K. MUKERJEE: May 1
know, Sir, whether the civilians that
are employed in the Armed Forces
are governed by the Army Regula-
tions or by the Civilian Regulations?

Sarpar S. S. MAJITHIA: They are
governed by the Civil Regulations.

SEIZURE OF GOLD AT VANGURLA PORT

*203. Surr M. VALIULLA: Will
the Minister for FINANCE be pleased
to state:

(a) whether nearly 2,000 tolas of
gold worth about Rs. 2 lakhs was
seized by the Central Excise Staff at
Vangurla Port during April 1955;

(b) whether any prosecution has
been launched against the smugglers;
and

(c) if so, what is the result of the
prosecution?

Tee MINISTER ror REVENUE axr
DEFENCE EXPENDITURE (SuR1
A. C. Gunra): (a) Gold weighing
19984 tolas valued at Rs. 1,89,857-8-0
was seized from an Arab Dhow
“Mazrook™” by the Central Excise
Staff near Vangurla port on the 8th
April 1955.
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(b) and(c). No prosecution under
the Foreign Exchange Regulation Act,
1947, has yet been launched. The
case is still under adjudication with
the Collector of Central Excise. Only
after the adjudication, the question of
prosecution will come up.

SHrRr M. VALIULLA: It was report-
ed that the ship was detained in order
to make a thorough search. Was the
ship detained after this seizure of
gold? If so, for how long?

SHRT A. C. GUHA: The ship is still
under detention. It was thoroughly
searched and only then we detected
this gold, and some other articles
were also found. And I think there
were 600 bags of rice which were on
the point of getting deteriorated. So
they were sold by auction at Rs.
15,000.

Surt M. VALIULLA: May I know,
Sir, the place where this gold was
likely to be smuggled?

Surt A. C. GUHA: The entire con-
signment was booked to Goa for a
notorious smuggler; to one who had
attained some notoriety as a smug-
gler.

Dr. P. C. MITRA: May I know,
Sir, whether the gold so seized was
confiscated, or whether after realis-
ing the customs duties it was released
and handed over to the owners?

Surt A. C. GUHA: 1 have already
stated that it its still under adjudica-
tion, and the gold has been seized.
It has been detained by the Central
Excise authorities, and when adjudi-
cation is finished, most probably the
gold will be confiscated.
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T [INTERNATIONAL STUDENTS' HOSTEL IN
DEeLHI

*204. SHRI NAWAB SINGH
CHAUHAN: Will the Minister for
EpucatioN be pleased to state:

(a) the progress being made in
implementing the scheme for the cons-
truction of an International Students’
Hostel in Delhi; and

(b) the estimated expenditure on
the construction of the said hostel
and the number of foreign students
who can be accommodated there?]

o swER (=m0 %o gwo s :
(@) warnaw ey taamlt  wae
T & Tod viy g THA &1 0% gFer
Fgell Taxataamay & o # griwd
Pear e & 1 Premeft® W @7 gwed gt
gearegta Taamefl’ waer wloed &, @
AR vy atatqew 3 avata
riee @t g3 €, @T femn &

@ zu &1 faavwr dfget o=lsta
taef® oy wlewdt gm dam
e o @ 1

iTee DEPUTY MINISTER FroR
EDUCATION (Dr. K. L. SHRIMALI):
(a) A plot measuring 525 acres has
been reserved in the Delhi Universi-
ty Enclave for the construction of the
proposed International Students’
House. The management of the
House has been vested in the Delhi
International Students’ House Society
which has been registered under the
Societies Registration Act.

+English translation.



